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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

OA NO. 92 OF 2026

IN THE MATTER OF:
SANJEEV KUMAR GUPTA .... APPLICANT
VERSUS
STATE OF UTTAR PRADESH & ORS .... RESPONDENT(s)
INDEX
S.NO PARTICULARS PG.NO

RESPONSE ON BEHALF OF RESPONDENT NO. 7
UTTAR PRADESH POLLUTION CONTROL
BOARD, IN COMPLIANCE OF THE ORDERS
DATED 06.02.2026 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL, NEW DELHI

A COPY OF THE INSPECTION REPORT IS

ANNEXED HEREIN AND MARKED AS

ANNEXURE -1.

A COPY OF THE ANALYSIS REPORT IS ANNEXED

HEREIN AND MARKED AS ANNEXURE-2.
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4. | A COPY OF THE VIDE LETTER DATED 14.05.2026

IS ANNEXED HEREIN AND MARKED AS

ANNEXURE- 3.

THROUGH COUNSEL
! /

BHANWAR PAL SINGH JADON
COUNSEL FOR THE UPPCB
EMAIL-bhanwar09jadon@gmail.com
PHONE NO.-6375115224

DATE: -16.05.2026
PLACE: - NOIDA
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA NO. 92 OF 2026

IN THE MATTER OF:

SANJEEV KUMAR GUPTA .... APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS .... RESPONDENT(s)

RESPONSE ON BEHALF OF RESPONDENT NO. 7 UTTAR PRADESH

POLLUTION CONTROL BOARD. IN COMPLIANCE OF THE ORDERS

DATED 06.02.2026 PASSED BY THE HON'BLE NATIONAL GREEN

TRIBUNAL. NEW DELHI

[, Vipul Kumar aged about 48 years, S/o Late Shri Satish Kumar, presently posted
as Regional Officer (Incharge), Ghaziabad do hereby solemnly affirm and state

on oath as under:

1. That I, the Deponent in the above captioned matter, am fully conversant
with the facts of the case and am competent and authorized to swear the

present response.

MAY
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2. That I, state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That, in this Original Application, the grievance éf the Applicant relates to
the continuous discharge and accumulation of untreated sewage water in
his agricultural land bearing Khasra No. 391, admeasuring 0.8430 hectare,
situated at Village Murad Grampur Parsi, Tehsil Modinagar, District
Ghaziabad. It is alleged that the said discharge of untreated sewage,
originating from a nearby residential colony known as Gupta Market
comprising approximately 90—-100 houses, is causing nuisance and posing

serious health hazards.

4. That, it is humbly submitted that, in the said matter, the Hon’ble Tribunal,

vide order dated 06.02.2026, was pleased to direct as follows:

“...e.d. The applicant is directed to serve the Respondents. In the meanwhile,
the Respondent No.4 and 5 are directed to take appropriate remedial
measures and file the action taken report before the next date of hearing by
way of the affidavit. Other respondents are also directed to file their reply

affidavit before the next date of hearing.

I" \I.
6. List on 18.05.2026.” 'l‘--.,- A

MAY
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II. REPLY IS AS FOLLOWS

5. That it is germane to mention that on 16.04.2026 an inspection was

conducted to ascertain the truthfulness of allegations and site in question.
That the inspection was carried out by the concerned departments
including:-

Sandesh Kumar, Assistant Executive Engineer,

Shri Khushbir S/o Shri Kale Ram as a representative of complainant.

. That it is humbly submitted that during inspection waste water samples

from affected fields and drain were collected and deposited to the

Laboratory of Regional Office UPPCB Ghaziabad for analysis.

. That it is respectfully submitted that the following recommendation was

given after the inspection: -

“Recommendation

As per observation made during inspection, it revealed that in absence of
proper drainage system untreated domestic effluent generated from
residential colony of Gupta Market located in Village Muradgrampur
Parsi, Tehsil Modinagar, District Ghaziabad is accumulated into an open
land of Aadarsh Shiksha Sadan Inter College surrounded by boundary wall

located at Khasra no.391, situated adjacent to applicant’s agricultural

MAY 2026
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field (Khasra no.391), where subsequently leaks into applicant’s
agricultural field.

In view of above Chief Development Officer (CDO) Ghaziabad and
District Panchayat Raj Officer (DPRO) Ghaziabad may be directed to take
appropriate action on matter and to submit action plan regarding proper
drainage and disposal of domestic effluent coming from said residential
colony.”

A copy of the inspection report is annexed herein and marked as
ANNEXURE- 1.

A copy of the analysis report is annexed herein and marked as

ANNEXURE- 2.

. That it is submitted that vide letter dated 14.05.2026 the Uttar Pradesh
Pollution Control Board requested the Chief Development Officer and the
District Panchayat Raj Officer to make proper arrangements for drainage
and disposal in the matter under reference.

A copy of the vide letter dated 14.05.2026 is annexed herein and marked

as ANNEXURE- 3.

. That the deponent is fully committed to ensure strict adherence to the

orders of this Hon’ble Tribunal and undertakes to faithfully comply with
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any further directions or instructions that may be issued by this Hon’ble

Tribunal without demur or delay.

10. Hence, this reply is respectfully submitted for kind perusal of this Hon'ble
Tribunal. That everything stated above is true and correct to my

knowledge, derived from official records, and nothing material has been

concealed therefrom.

L%

DEPONENT

VERIFICATION

Verified at Ghaziabad on this 15THday of May, 2026, that the contents of the
above affidavit from paragraphs 1 to 10 are true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has been

concealed therefrom.
DEPONENT
_{jg TTTFSTEa
:“{: \’ (Sﬁn;ﬂ;fﬁlp{&harma;
\ e
Sog A ' ; e
ki \ c:n'fa;qiaurad (U.P) i 5 MAY 2026
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ANNEXURE -1
37 MEX e —

Inspection of site in question with respect to the order dated 06.02.2026 passed by
Hon’ble National Green Tribunal Principal Bench, New Delhi in OA No0.92/2026 In
the matter of Sanjeev Kumar Gupta Vs State of Uttar Pradesh & Ors.
Background:-

Hon’ble National Green Tribunal Principal Bench, New Delhi vide order dated
06.02.2026 in OA No0.92/2026 In the matter of Sanjeev Kumar Gupta Vs State of Uttar

Pradesh & Ors. passed following directions, reproduced here under:-

[

........... 1. In this Original Application (OA), the plea of the applicant is that he is
the owner of the agricultural land bearing Khasra No.391 admeasuring 0.8430 hectare
located in Village Murad Grampur Parsi, Tehsil Modi Nagar District Ghaziabad. The
grievance of the applicant is that there is continuous discharge and illegal accumulation
of untreated sewage water in his agriculture land which is creating nuisance and
causing health hazard. The applicant alleges that this untreated sewage water is flowing
Jrom the nearby residential colony known as Gupta Market comprising of around 90-
100 houses.

5. The applicant is directed to serve the Respondents. In the meanwhile, the
Respondent No.4 and 5 are directed to take appropriate remedial measures and file the
action taken repm;t before the next date of hearing by way of the affidavit. Other
respondents are also directed to file their reply affidavit before the next date of

2

hearing.........

Pursuant to above direction of Hon’ble NGT, inspection of area in question was
carried out by under signatory on 16.04.2026 to ascertain the truthfulness of allegation.
During inspection a telephonic conversation was made with complainant Shri Sanjeev
Kumar Gupta and he reported the adverse impact on his crops due to untreated domestic

effluent coming from near by residential area. At the time of inspection Shri Khushbir


FreeText
ANNEXURE -1
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S/o Shri Kale Ram as a representative of complainant was present at site. The findings

on the site visit are as follows:-

1. During inspection it was found that a drain originating from Village
Muradgrampur Parsi, Tehsil Modinagar, District Ghaziabad passes through
residential colony of Gupta Market located in Village Muradgrampur Parsi,

Photograph showing drain is given below:-

Ghaziabad, Uttar Pradesh, india

Wittar Pradaesih 207206, imaciia
.5 85065
S OGH:04 PraM4 GRMT +O5: 30

2. This drain carries untreated domestic effluent generated from residential colony of
Gupta Market located in Village Muradgrampur Parsi, Tehsil Modinagar, District
Ghaziabad and crosses the near by agricultural field of the applicant.

3. This waste water instead of being proper drainage system, is accumulated into an
open land of Aadarsh Shiksha Sadan Inter College surrounded by boundary wall
located at Khasra no.391, situated adjacent to applicant’s agricultural field
(Khasra no.391), where subsequently leaks into applicant’s agricultural field. At
present no crop was seen on the land situated to be of the applicant. Photographs

of site are given below:-



Ghaziabad, Uttar Pradesh, india
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Google

4. During inspection waste water samples from affected fields and drain were

collected and deposited to the Laboratory of Regional Office UPPCB Ghaziabad

for analysis. Details of their analysis report are as follows:-

S.No

Locations

Parameters

pH

Colour

(Hazen)

B.O.D
(mg/l)

|
C.0.D
| (mg/)

T.S.S
(mg/1)

Total Coli
form
(MPN/100
ml)

Fecal Coli
form
(MPN/100
ml)

Water sample from drain
situated infront of Shri Raj
Kumar S/O Shri Chote Lal,
Gupta house, Gupta Market,
Gram Muradgrampur Parsi
Modinagar Ghaziabad

6.80

30

72.0

206.0 180.0

54X10°

35X10°

Water sample accumulated
into open land of Aadarsh
shiksha sadan inter college
located in Village
Muradgrampur Parsi
Modinagar Ghaziabad
(Khasra n0.390)

6.68

30

86.0

242.0 |

- 200.0

63X10°

46X10°

Water sample from
agricultural land of
complainant Shri Sanjeev
Kumar Gupta, located in
Village Muradgrampur Parsi
Modinagar Ghaziabad

(Khasra no. 391,)

6.72

30

84.0

240.0 204.0

84X10°

63X10°
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Observation/Recommendation

As per observation made during inspection, it revealed that in absence of proper
drainage system untreated domestic effluent generated from residential colony of Gupta
Market located in Village Muradgrampur Parsi, Tehsil Modinagar, District Ghaziabad is
accumulated into an open land of Aadarsh Shiksha Sadan Inter College surrounded by
boundary wall located at Khasra no.391, situated adjacent to applicant’s agricultural

field (Khasra n0.391), where subsequently leaks into applicant’s agricultural field.

In view of above Chief Development Officer (CDO) Ghaziabad and District
Panchayat Raj Officer (DPRO) Ghaziabad may be directed to take appropriate action on
matter and to submit action plan regarding proper drainage and disposal of domestic

effluent coming from said residential colony.

The above report is being submitted for kind perusal and necessary action.

=

(Sandesh Kumar)
AEE
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Regional Office ANNEXURE- 2
U.P Pollution Control Board
Ghaziabad
Analysis Report of Water sample, Ghaziabad
Collected by —Sandesh Kumar (AEE), Rohit (L.A)
Sample Date-16.04.2026
Colour TC
B.O.D | C.O0.D T.S.S FC
S-No. Name pH §Haze“ (mg/L) | (mg/L) | (mg/L) (“gﬁi/)m (MPN/100mL)
| Water sample from drain situated infront of |

Shri Raj Kumar S/O Shri Chote Lal, Gupta | 5 5
1. house, Gupta Market, Gram Muradgrampur | 6.80 30 72.0 206.0 180.0 54X10 35X10

Parsi Modinagar Ghaziabad | |

Water sample accumulated into open land of

Aadarsh shiksha sadan inter college located in 5 5
2. Village Muradgrampur Parsi  Modinagar 6.68 30 86.0 242.0 200.0 63X10 46X10

Ghaziabad (Khasra no.390)

Water sample from agricultural land of

complainant Shri Sanjeev Kumar Gupta, 5 5
3. located in Village Muradgrampur Parsi 6.72 30 84.0 240.0 204.0 84X10 63X10

Modinagar Ghaziabad (Khasra no. 391,) B

P ==
JRF/JEA

'

WY

'ASO

WAV

Regional Officer (In charge)
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Regional Office, U.P. Pollution Control Board, Ghaziabad ‘
4 57 2w

ﬁ»za)/wz-g
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< N Website- www.uppcb.up.gov.in, e-mail: roghaziabad@uppcb.in
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T |

fawa:— =10 Wiy eRa sf¥rexor 7€ ¥ A shovo wer 92,/2026 Wl FAR T W e
AP IR Yo¥ Td 37 F uIRa e % 06.02.2026 B HEYy F|

wRISY,

FUAT SWRIKT 97 HT el T80 I BT FE B | W0 I 2T afdiewer 98§
TIFSTA 3fl0T0 AT 92 /2026 Fofid FAR T@T FM VT 3 IR Y Ud oy § qIRT o
f&mie 06.02.2026 & & ofFr fAFTaa &

SR, 1. In this Original Application (OA), the plea of the applicant is that he is the owner

of the agricultural land bearing Khasra No.391 admeasuring 0.8430 hectare located in Village
Murad Grampur Parsi, Tehsil Modi Nagar District Ghaziabad. The grievance of the applicant is
that there is continuous discharge and illegal accumulation of untreated sewage water in his
agriculture land which is creating nuisance and causing health hazard. The applicant alleges that
this untreated sewage water is flowing from the nearby residential colony known as Gupta Market
comprising of around 90-100 houses.
5. The applicant is directed to serve the Respondents. In the meanwhile, the Respondent No.4 and 5
are directed to take appropriate remedial measures and file the action taken report before the next
date of hearing by way of the affidavit. Other respondents are also directed to file their reply
affidavit before the next date of hearing......... 7

0 AfErBRoT FRT IR MW fRATH 06.02.2026 B B & ey AT 39 Fraterd &
TR R ERT f&AIE 16.04.2026 T b war| FAeror § urm T oA FeRT @
ST Favem 5 B B BROT AR Brel TR Aide, T REAR, ) TEder A,
SIS ISTATSTE & AT B_) BT SN eRe] Sare Rreraadsar vd anasl Rwn wew gex
iciol B IfH I TPl & & 2|

3T MU R € P YTy § ool i) vd FRaRer @ SR sraenr ey
BT FE WX, N & T &1 R0 w97 8 99 |

GCER)
X
& BT (TwrY)
gfafert—
1. HEley, MSATETe B arex a9 |
2. T TR ARBN (GF—1), So¥0 TGWT =T WIS, orae; BT AeR gEred I |
AWV
A
& ARHT (FTY)
b/
b
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